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Mi:MBER (JUDICIAL) 
Mr. c. B. Sharma counsel for the applicant. 
Mr. N. c. Goyal counsel for the respondents. 

The applicant had wcrl:ed as .~ccountant in the year 1983. The 
p:)st carrie:d special pay. It is averred that the pay of the 
applicant was rightly f ixe:.l, keering in view the si;:-:icial pay, tut : 1• 
the respondents on _the ba:sis of audit hel~ on lf:.0~.1(1(11 i~·l··"·{<'t 

· to make recovery from his salary. It is averred that bet.:.re 
effe-::ting rec·~'Jery, the applicant was not gi7en .show cause notice 
and the principles of natural justice ha'Je 1:-E:en ~.dalat.a<:l. It is 
prayed that the resp:mdents be directed not to reaui::e the pay of 
the applicant and not to recover any amount. 

2. In the counter, the respondentst case is that in the year 
1983, the i.:-ay of the applicant was wrongly fixed and the 
respondents have a right to correct the mistake. 

3. We have heard the learned counsel for the parties and 
perused the clo':icuments placed on record. 

4. It is not in dispute that before reducing the pay and 
effecting recovery trcm the salary of the applicant, no show 
cause notice W3E given to him. When the pay of an employee is 

.a:>ught to be reduced after number of years, it is desirable that 
the emplcyer takes that a•::tion aft.==r issuing shc·w 0::ause notke 
to the employee. In the instant case, admittedly such prindr:.Ies 
of natural justice had not been f.:1lloW1?d. 'llle rer:·~very of the 
amount and reduction of pay under the audit note Ann.:ixure A-1 
cannot be allowed to stand. 

5. Cons~~uently, th~ respondents are directed not to reduce the 
pay of the applicant and not to m3l:e rec.~vt:ry from the salary 0: 0n 
the basis of the audit note at Annexure A-1. This order, 
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however, will not prevent the 
appropriate .:irder after following 
justice. 

6. No order as to costs. 
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(A. I?. ~~Ad:iRATH) 
MEMBER (A) 
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the prin;:iples of natural 
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